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IN THE CENTRAL ADMI.M.STRATIVE TRIBUNAL 
CUTTACIC BENCH, CUTTACK 

o.A./A./R.A.No 	 ,,,1 99 

AppIicant (s) ................... 
CW~ 

........... ............................. , 

Versus 

E,.Respondent (s) 

Sr. N. Date 	 Order with Signature 
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5--90 	 ieara hrj. .aaru.,1earnec 

cuc1 sor toe a':iollcarit ane 1U1 	flo}c 

J1Lnv,lc1;Lrnect enior tanciing ounscl 

sr the Resporicents. The applicant 

ier comoletion of hi tenure. at 

Jagatsingriur -iead Post ffice was trarisfe-

rec to Jajpur ieau Post Jftce as 

upervisor. He joined there in June 1995. 

SVEfl before one year is com1eted, he 

is again transferred to 3hawanipatna Hec 

post Jifioc as per Annexure-1.Thc first 

cDntentjin is that this transfer is in 

contravention of the rules and guibe1ine 

issUe by the Director-General of Posts. 

tore important is tact the applicant 
c hronic 

scates cut he is aLcarejac patient. 

IC a - c oecn under treatment at 

iedical College i-iospital,Cuttack ann 

,cw nell'ii . 2he 	. .I .G. himself 
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Order 	Order 

Order with Signature 

the aplicant outside the Stite. Under these circunstances, 

he states that the transfer involving strain 

in shifting from one place to another has to be 

reconsicierec and in this regard he has filed a 

representation before the Chief Post Master General 

on 31.5.199. He has annexed to this representation 

a report of the .I.I.M.s.about his health conditIon. 

-s the repre.:entation is pending before the 

Ckief Post Master General,wno is responuent io.1 in 

this application, it will be inappropriate to pass 

any order on the merits of tne application. It is 

directed that the applicant's representation (:jinexure-3) 

be disposed of by the Chief Post Master General 

(Respondent No el) within a period of four weeks from 

the date of receipt ol a copy of this orcer. -s sevei al 

health grounds are rncnti ned in this representation, 

Respondent No.1 shall afford an opportunity of 

personal hearing to the applicant,before disposing 

of the representation. Till such time as the representation 

disposed of, the order at Annexurc-1, so far as 

the applicant is concerned, transferring him from 

Jajpur H.). to 3hawanipatna H.3. is stayed. 

The application is disposed of. Copy of the 

order be handed over to the counsel for both sides. 
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